& o

CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUI'TA_ BENCH

OA. ,/_Zé& of 1996.

(UNLISTDPD)

Present: Hen'Mle Mr,Justice A,K.Chatterjee,Vice-ghairman,

Hen'kle Mr. M.S.Mukherjee,Administrative Member,

SRINIVASA RAO
«VSe
UNION OF INDIA & ORS,

For the petitioners Miss,B. Banerjee,counsel,

For the respendentss NONE,

4
mﬂﬁear ons _10-10-96 Orgdered on: 10-10-96.
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1, This is filed as an unlisted motien to-dak by
Miés.lanerjee,ld.counsél. appearing en behalf of thd
| petiticnet. None appears for the respendents,

] . ,
2. The petitioner was approvéd fo@d appointment as
a sukstitute Bungilew Peen to work in the Bungalow of

- Dy .CME (W /W) -KGP WQrkshqp;hutfthe said efficer has |
chesen te engage one K.Janaki Rao in place of the peti- |

tioner.

3. In the circumstances, the petitioner has filed'
the present application for appropriate relief.
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4, Hearing the ld.counsel feor the petitiener and on
perusal of the application together with annexures, we
consider it apperriate té aisp.se of the applicatien
itself at thé”stage of adnissien with direction upen the
réépondents. in particulat. respendent ne.3 herein, to
treat the application as a representation by the peti-
t;oner for»the reliefs elaimed therein and te dispose it
of by passing axl q;a;égggébe speaking erder which ghall
e communicated to the petitiener as soon as it is passdd.

5. Copy of this Order e given to the 1d,counsel for
the petitioner who shall forthwith cemmunicate,together
with a eepy of the applicatien and the annexures,te all

the respondents.
6. The applicatien is dispesed of. No costs.

(M.s.Mukherjee) (AJ%ﬁNEEEEES;;)

Member(A) : Vied-Chairman.



